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11.44 hre,
RULES COMMITTEE
8zconp Rxrorr

Shri Krishsamoorthy Rao (Shi-
moga): I beg to lay on the Table, un-
der sub-rule (1) of rule 331 of the
Rules of Proced and Conduct of

14224
1144} hrs.
COMMITTEE OF PRIVILEGES

FIFTH AND SIXTH REPORTS

Shri Rao (Shi-
moga): 1 beg to present the Fifth and
Sixth Reparts of the Committee of
Privileges.

Shri Kapur Simgh (Ludhiana); In
this connection, I had given notice for
a statement to be made under Rule
3.

Mr. Speaker: No member knows
what it contains. Let that report be
read by the members, so that they are
posted with what it contains.

Shri Kapur Singh: That would be
for a discussion. I am not asking for
a discussion. I am asking for a state-
ment to be made under Rule 377, for
which this is the only proper occa-
sion.

Mr. 8peaker: Let the members know
what the report contains.

Shri Kapur Singh: Members will
not know, even after reading the re-
port, what I have to say under Rule
377. 1 beg of you to permit me to
make that statement.

It will not do anybody any harm.

Mr, Speaker: There is no question
of any harm to be done to anybody.

Shri Kapur Singh: It is absolutely
necessary in the interests of..

Mr, Speaker: What does he want
to say?

Shri Kapur Singh: Under rule 377,

1 wish to place the following matter
for the information of the House.

After the draft
has just 'een presented,

Y a Annted 1

report, which
was
filed

Business in Lok Sabha, the S d
Report of the Rules Committee.

ed and P

e Minute of Dissent  under





